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REPORT COMMITTEE TO IMPOSE
ENVIRONMENTAL COMPENSATION IN THE MATTER
OF ORIGINAT, APPLICATION NO. 87 OF 2015, SRI.
RAMAKRISHNAN Vs UNION OF INDIA AND OTHERS
SUBMITTED BE

FORE THE HON’BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH.

1.0 Preamble

In the matter of original application No. 87 of 2015,
Sri. Ramakrishnan N Vs Union of India & Others the National

Green Tribunal Principal Bench, New Delhi has passed an order
dated July 32019 and directed to

“Constitution of a committee comprising of (i) Senior Engineer
from Central Pollution Control Board, (ii) Senior Engineer from
State pollution Control Board and (ili) An expert from the
department of Mines and Geology,

Kerala, the nodal agency shall
be the State Pollution Control Board The committee shall undertake
a study to assess the damage caused by the mining in the area in

question, the cost of remediation and the cost to be incurred
towards restoration of the mined out area. The entire exercise be

completed within one month and report sent to the Tribunal by e -

mail. Copy of the report be handed over to the applicant and other
parties”,

In compliance of the above mentioned order; following

officials were nominated by the respective department as member of
committee.

L. Mrs. HD. Varalaxmi, Sc.E/AD, Central Pollution Control
Board, RegionalDirectorate (South), Bangalore.

Sri. V. Divakaran, Senior Geologist, Department of Mining &

Geology, Civil Station, Kasaragod.

Smt. Sheeba M.S., Chief Environmental Engineer, Kerala State

Pollution Control Board, Regional Office, Kozhikode

ii.

iii.

The committee visited the quarry site of 20.242 hectgres of
land comprised in Re - Sﬁrvey No. 89/1A/Part of Karindalam
Village of Hosdurg Taluk Kasaragode district of M/s Kerala Clay
and Ceramics (hereinafter referred to as the company) on July

19,2019 and submitted report to the Hon'ble NGT on September 7,

2019. Upon hearing the matter, Hon'ble NGT passed order dated

6/3/2020 stating ' The joint committee has been directed to file the
report regarding the imposition of environmental compensation. So

adjournmentwas granted considering the circumstances mentioned
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an affidavit stating that bauxite will not be used for any

metallurgical purpose and will be solely used as cement grade
bauxite, Government have sanctioned a temporary permit
vide G.0.(MS) No. 103/2013/ID dated 27.08.2013. In para 6
of the said order it is clearly stated that the extraction of
bauxite during the mining will continue and hence steps to be
taken for inclusion of the same in the mining lease. The
authority under which 78647.2 MT (10000 less of 88647.2) of
bauxite extracted is GO (MS) No. 134/2014/ID dated
25.09.2014. As bauxite also is included in the existing mining

lease vide this order further sanction is not required.”

h. The Committee could not asses any seepages in the mining

area due to on going rainy season.

i.  As per the mine closure plan the company supposed to be
carryout 2.8 hectares of land during first five years, pit
generated due to mining should be backfilled by the waste

generated during mining. The mined out land sﬂbuld be

reclaimed and afforested in a phased manner as and when the
laterite is extracted to its full thickness.However the company

executed backfilling and plantation in 1.5 acres only.

J. There are no stacked mine waste in the area. As no _chemicals
were used at the site, the pumping of rain water from the pit
during the mining period would not affect the water quality of

any water sources.

k. As per the verbal statement "giveﬁ by the applicant Sri.
Ramakrishnan N, the committee surprised to hear that
applicant is not aware about the legal case against the

company, only he was signed in mass compliant against the

ey F—

mining activity which indicates that some one has filed the
case using his name thay be with malfide intensions.

However the claim of complainant about cracks in wall
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(resembles like air crack) and water level in his open well
M"“‘ | ’
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